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COMMERCIAL TAXES DEPARTMENT 

-------------- 

Notification No. 69/2019 – State Tax 

 

S.O. No. 4  Dated 10th  February, 2020-- In exercise of the powers conferred by section 146 of 

the Jharkhand Goods and Services Tax Act, 2017 (12 of 2017) read with sub-rule(4) of rule 48 of the 

Jharkhand Goods and Services Tax Rules, 2017 and section 20 of the Integrated Goods and Services 

Tax Act, 2017 (13 of 2017), the Government of Jharkhand, on the recommendations of the Council, 

hereby, notifies the following as the Common Goods and Services Tax Electronic Portal for the 

purpose of preparation of the invoice in terms of sub-rule(4) of rule 48 of the aforesaid rules, 

namely:- 

(i) www.einvoice1.gst.gov.in; 

(ii) www.einvoice2.gst.gov.in; 

(iii) www.einvoice3.gst.gov.in; 

(iv) www.einvoice4.gst.gov.in; 

(v) www.einvoice5.gst.gov.in; 

(vi) www.einvoice6.gst.gov.in; 

(vii) www.einvoice7.gst.gov.in; 

(viii) www.einvoice8.gst.gov.in; 

(ix) www.einvoice9.gst.gov.in; 

(x) www.einvoice10.gst.gov.in. 
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Explanation.-For the purposes of this notification, the above mentioned websites mean the websites 

managed by the Goods and Services Tax Network, a company incorporated under the provisions of 

section 8 of the Companies Act, 2013 (18 of 2013). 

 

2. This notification shall be deemed to be effective from the 1
st 

day of January, 2020. 

 

 

 

 

[File.No Va Kar / GST / 02/ 2019] 

By the order of the Governor of Jharkhand 

 

 

Sukhdeo Singh, 

Additional Chief Secretary 
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वा�ण�य-कर 
वभाग 

---------------- 

अ�धसूचना संo. 69/2019- रा� य कर  

 
 

एस. ओ. स ं 4  !दनांक 10 फ़रवर$, 2020-- झारख�ड सरकार, झारख�ड माल और सेवा कर 

अ�ध�नयम, 2017 (2017 का 12) क� धारा 146 के साथ प"ठत झारख�ड माल और सेवा कर �नयमावल%, 

2017 का �नयम 48 का उप�नयम (4) तथा एक�कृत माल और सेवा कर अ�ध�नयम, 2017 (2017 का 13) 

क� धारा 20 +वारा ,द. त शि1 तय2 का ,योग करत ेहुए, प7रष+ क� 9सफा7रश2 पर, उ1त �नयम2 के �नयम 48 

के उप�नयम (4) के �नबधंन2 म= बीजक तयैार करने के ,योजन के 9लए �नAन9लBखत को सामाCय माल और 

सेवा कर इल1ैEॉ�नक पोटHल के Iप म= अ�धस�ूचत करती है, अथाHत:्--  

(i) www.einvoice1.gst.gov.in; 

(ii) www.einvoice2.gst.gov.in; 

(iii) www.einvoice3.gst.gov.in; 

(iv) www.einvoice4.gst.gov.in; 

(v) www.einvoice5.gst.gov.in; 

(vi) www.einvoice6.gst.gov.in; 

(vii) www.einvoice7.gst.gov.in; 

(viii) www.einvoice8.gst.gov.in; 

(ix) www.einvoice9.gst.gov.in; 

(x) www.einvoice10.gst.gov.in. 

NपOट%करण: इस अ�धसचूना के ,योजन2 के 9लए, उपरो1त उिQलBखत वेबसाइट2 से माल और सेवा कर नेटवकH , 

एक ऐसी कंपनी जो कंपनी अ�ध�नयम, 2013 (2013 का 18) क� धारा 8 के उपबधं2 के अधीन �नग9मत है, +वारा 

SयविNथत वेबसाइट अ9भ,ेत हU। 

2. यह अ�धसचूना 1 जनवर%, 2020 से लाग ूमानी जाएगी। 

[स.ंस ं.वा0कर/जी0एस0ट%0/02/2019] 

झारखंड राXयपाल के आदेश से, 

 

सखुदेव )सहं, 

अपर मZुय स�चव 

 

---------------- 

 

झारख�ड राजक�झारख�ड राजक�य मु[णालयय मु[णालय,,  राँची +वारा ,का9शत एवं मु"[तराँची +वारा ,का9शत एवं मु"[त,,  

झारख�ड गजट झारख�ड गजट ((असाधारणअसाधारण) ) 8899  ----  5500 


